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{d) The steps that are being taken to
accelerate the Minor Irrigation Programme
are as under :—

1. Allocating increased Public Sector
funds ;

2. Mobilisation of Institutional Invest-
ment to the maximum extent possible.

3. Stepping up Programme of energisa-

tion of pump-sets and easuring regu-

lar and timely supply of power.

4. Strengthening State Ground Water
Organizations in respect of equipment
for accelerating the pace of micro
level ground water investigation and
development.

5. Providing subsidies for minor irriga-
tion Individual and Community.
Works to small and murginal farmers
under a Centrally sponsored schemes.
Under this scheme, out of an average
outlay of Rs. 5.0 Jakhs per block in
the country, Rs. 3.50 lakhs will be
available for Minor Itrigation
Schemes.

6. Making available subsidy to farmers
under Centrally Sponsored Scheme
for encouraging use of non-conven-
tional sources of enecrgy like solar
pumps, wind mills, hydrams, sprink-
lers/drip irrigation system etc. 759
of subsidy will -be available to small
and marginal farmers for purchase of
solar pumps and 33-1/3% to others.
For other lifting devices the subsidy
will be available at 509, to small cnd
marginal farmers and 20°%/ to other
farmers.

Difficalties Faced in Implementation of
IRDP

3625. SHRI SONTOSH MOHAN DEV :
Will the Minister of RURAL DEVELOP.
MENT be pleased to state :

(a) whether it is a fact that the lack of
banking facilities and the absence of indi-
vidual ownership of land have caused diffi-
cultics in distribution of subsidy and imple-

MARCH 19, 1984

Written Answers 540

mentation of Integrated Rural Develo;':ment
Programme ; and

(b) if so, the steps taken to improve the
existing situation ?

THE MINISTER OF STATE OF THB
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Itis
true that the lack of banking facilities in
certain areas especially in the North-BEastern
region has caused difficulties in the imple~
mentation of the Integrated Rural Develop-
ment Programme. By and large, the absence
of individual ownership of land has not
hampered the implementation of IRDP as
the IRDP borrowers are not required to
furnish property security for loans upto
Rs. S000 except the hypothecation of the
asset created by the loan.

(b) The thrust of the present branch
licensing policy i3 to extent branch
net-work to smaller unbanked rural/semi-
urban areas in relatively backward districts.
Between 1982 to 1985, 7540 branches are
proposed to be opened at rural/semi-urban
centres in underbanked arcas. The number
of Regional Rural Banks is proposed to be
increased to 170 by March, 1985 as against
their present number of 155.

As regards the North-Eastern region a
special meeting of the State Sccretaries of
this region was called to identify the lacunae
in the basic structure and to recommend
remedial action. A Working Group has
also been constituted in the Ministry of
Rural Devclopment to study the problems
of implementing IRDP in the North-Eastern
region. The concerned State Governments
have becn requested to send their views
regarding modifications required in  the
approach to the planning and implementa-
tion of IRDP,
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Irregularities in Calling Tenders In D.D.A.

3627. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND HOUS-
ING be pleased to state @

(a) whether Government have found
irregularities and misappropriation in iavit-
ingtenders in the Delhi Development

Authority ;

(b) if so, what kind of irregularities and
misappropriations were theso ; and

(c) remedial steps Government have
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taken to stop such irregularities in future

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a)to(c). The infor-
mation is being collected and will be laid on
the Table of the Sabha.

Procedure of Inviting Tenders in D.D.A.

3628. SHRI RAM VILAS PASWAN !’

;Will the Minister of WORKS AND HOUS-
. . - . ‘ING be pleased to state :
§ aar data wd fawrr § 99 wa (R

. (a) whether in Delhi Development Autho-
rity, tenders are invited on behalf of the
Chairman ; .

(b) who is the competent authority to
il for the tenderss in the Delhi Development
wathority ;

(c) how are the tender documents pre-
ired, published and sold in the Dethi
tvelopment Authority ;

‘d) whether the procedure of inviting
ders in the Delhi Development Authority
ers from that of the C.P.W.D. ;

) how are the tenders for works accep-
tand awarded to the agencies in the Delhi
Lslopment Authority ;

. whether there is any time-limit for
aatance and award of the works to the
susful tenderers ; and

' if so, how is this time-limit. exercised
in Dethi Development Authority ?

T DEPUTY MINISTER IN THE
DERTMENT OF SPORTS, IN THE
MITRY OF WORKS AND HOUSING
AN IN THE DEPARTMENT OFR
PAIAMENTARY AFFAIRS (SHRI
MAXKARJUN) : (a)to(g). The infor-
matis being collected and will be laid on
the & of the Sabha.

R(ilrlatlon and Absorptioa of Depula-
: tionlsts in D.D.A.

363SHRI RAM VILAS PASWAN :
Will | Minister of WORKS AND





